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1 have gone through the revieu
application, I feel that the applicant may be
heard before final disposal of this R.A.
Accordingly, matter may be placed before

Hon'ble Vice-Chairman for constitution of a
Single Bench for hearing the above matter.
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4/24.11.2000 : shri{M.F.Dixit, counsel for the applicéﬁt.

skj

5/10,1, 2001

Issue notic

Heard 1d, counsel tor the applicant, “
to the espondents as to Why this RA be not

‘e.arlng. Respondents shalj] file their
r weeks from the date hereof Requis ites”

admitted for
reply within £
to be filed within

List again on 16301.2001,
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Shri M, P.Dixit, ccunsel for the applicant,

The leilrned counsel for the applicant
states that requisites could not be filed due
to postal strike, One week's further time is 7
d@llowed to file the requisites. List 1t bef or e
the appropriate Single Bench as ang when the
~Samé is constituted, o .
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Mantreshwar Jha, M(a), is censtittutzé for hearins.

Place this matter befere the afores Bench ‘as_' '
and when available, . , -
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13.82.2004 : Shri M.P.Dixit, ceunsel fer the applicant,
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List befere the Single Member Bench of.Hon'kle

Mr, Mantreshwar Jhg, M(2), en 26.02.2004 fer heasrins. |
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At the request of the ld, ceunsel fer the applicant,
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as prayed for on behalf of the 1d, counscl

for the applicant, list it fer hearing en-¢.6,2004
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or hearing en 21,5,2G04,
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ane appears for the respondents. Heard shri

m.B.pixit, learned ceunsel for the applicant.
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